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[Mr, Speaker]

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1989, in
respect of ‘Capital Outlay of the
Ministry of Education’.”

1748 hrs,

MINISTRY OF EXTERNAL AFFAIRS

MR, SPEAKER: The House will
now take up discussion and veting on
the Demands for Grants under the
-coniro]l of the Ministry of External
Affairs for which 6 hours have been
allotted—we are keeping to the sche-
dule; till now we have not lost.

Hon, Members present in the House
who are desirous of moving cut
motions may send slips at the Table
within 15 minutes indicating the serial
numbers of the cut motions they
would like to move.

Demanp No. 13—EXTERNAL AFFAIRS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 14,94,31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968 in
réspect of ‘External Affairs'.”

Demanp No, 14—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
EXTERNAL AFFAIRS

MR. SPEAKER: Motion moved:

“That a sum not cxceeding
Rs. 16,71,13,000 be granted {o the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968 in
Tespect of ‘Other Revenue Expen-
«iture of the Ministry of External
Affairs' "
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SHRI M. R, MASANI (Rajkot): I
rise to support cut motion No. 78, of
which notice has been given by my
hon. colleague, Prof. Ranga, and my-
self, which reads as follows:

“Failure of the Government to
play an effective role in develop-
ing regional security arrange-
ments for the defence of South
and South-East Asia from
Chinese Communist expansionism
in collaboration with the coun-
tries of South-East Asia, Japan
and Australia, the need for which
has become more urgent in view
of recent developments”,

Before I come to the major topics

‘with which I wish to deal, I would

like to observe that in the last few
weeks the results of our efforts in
the international sphere have not
been marked by distinguished suc-
cess, We have had setbacks on many
fronts. I will only give two exam-
ples. One is the failure of UNCTAD-
II which met for several weeks in
our own capital. This big mountain
of a conference, which cost the UN
so many million dollars—I do not
know what it has cost the poor tax-
payer of this country to have this
big conference on our soil quite un-
necessarily—this big mountain of a
conference has brought forth a
mouse, not even a mouse, Because it
ended in abject failure as was ac-
cepted by the representatives of
Brazil and many other countries on
the floor of UNCTAD itself,

The other big failure was the
flasce of Mr, Bhagat's visit to Kenya.
I do not have the time today to go
into the rights and wrongs of the
position taken by the Government of
Kenya, the Government of Britain
and our own Government in regard
to the unfortunate people who have
got caught in this conflict between
three Governments and two sets of
racialism. But the point I am on is
this. It ig quite clear that our dip-
lomacy was heavy footed, that we
were clumsy in the approach we
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made and that our Minister should
never have gone to Kenya unless the
ground had been prepared and his
visit was welcomed by Mr. Jomo
Kenyatta and his colleagues, We un-
necessarily exposed ourselves to a
ridiculous situation. Another thing
that marks the failure of our efforts
was in our peculiar attitude. When
wour Minister was rebuffed by the
Kenya Government, instead of realis-
ing that we are up against a new
kind of racialism, black racialism
which is sweeping all Africa today,
we turned round to find a whipping
boy and we turned back to our good
old friends who have been taking
whippings from us for the century
of whipping they gave us earlier. Mr.
Nirad Chaudhuri, one of our boldest
and most independent commentators,
has described this phenomenon in an
article he wrote in the Hindustan
Times on the 31st of last month:

“If the Kenya Government has
insulted an Indian Minister, and
through him both our Govern-
ment and India, the party to get
angry with should be the Gov-
ernment of Kenya and not the
British Government. It is how-
ever our private habit to pass on
our bag temper on to those who
cannot stand up to us. We know
that if we said something strong
against Africans, they would not
be discreet or soft-spoken but
would give back more than they
received, On the other hand, the
British Government, if not the
British people, would take it
lying down. It was obviously
this feeling combined with a de-
sire to find a safety-valve for
the anger of politicians, which
made the Prime Minister hedge
in regard to the British instiga-
t.icn_z behjnd the fancied snub at

L.

1 can go on like this, but I should
like to confine myself to the major
4opies in the short time at my dispo-
sal. One is the draft Treaty Agaminst
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Nuclear Proliferation. That is a big
issue facing this country and it is a
crucial decision, whether or not te
sign that treaty. Our Government
seems to be altogether without a
policy on this subject. On the ome
hand, it has quite rightly, accounec-
ed—and I give them my full support,
my Party is with them on this—that
we should not even attempt to pro-
duce nuclear weapons. We have givea
them support and our reasons for it
when Lal Bahadur Shastri was our
Prime Minister. We believe that it
is neither economically nor political-
ly feasible or desirable that we should
make this attempt. Mr. Desai, our
Deputy Prime Minister, has givea
the economic reasons in an article
have wrote in March this year, He
saig that economircally it will break
us if we trying to enter this nuclear
race hecause of its fantastic cost; it
will not be possible for us to spare
any funds unless we are prepared to
be much poorer than we are today.
How will that help us? Our people
will die in poverty even before des-
truction by a bomb thrown by
China”, This is what he has said.
Dr, Vikram Sarabhai himself explain-
eq that all that we can do today with
our resources is to create a gimmick,
a gadget which would be something
lying in Trombay and which wil
satisfy our national age, but which
it will be simply funny to do without
the means to deliver it in Peking or
Shanghai or Canton. For these and
other reasons we agree with the
Government that no attempt should
be made to make the bomb. On the
other hand, there seems to be diffi-
culty in signing the Treaty and it
looks as if we are going to have the
worst of both worlds—neither have
the bomb nor this treaty sagreeing
not to make it. Somebody has des-
cribed our policy as follows: “India
will not sign the treaty; it will not
make use of the nuclear choice; it
will not ask for or accept bilateral
guarantees, And it will not look at
the Security Council umbrella”. It
is very clear as to what we will not
do. But the question is, what will
we do? What does the Government
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stand positively upon, and in order to
help it and the House to make up
its mind not today but in the com-
ing months, I would like to examine
the pros and cons of signing the
Treaty Against Nuclear Proliferation.

There are some arguments, which
are cogent, against the signing of the
Treaty. The first of these ig that it
would come in the way of the peace-
fu] development of atomic energy.
From what little I have been able
to study of the Treaty and find out,
I do not think that there is any rea-
sonable basis for this complaint
Article IV of the Treaty is very clear.
It gives the fullest liberty for the
development of the peaceful uses of
the atom, Article V even allows for
an explosion which is very near the
border line but the explosion must
be done by a nuclear power on be-
half of a non-nuclear power with
the permission of the world authority.
So, nothing is barred so long as it is
done in concert with the world
authority. There cannot, therefore,
be the argument that signing it,
comes in the way of peaceful deve-
lopment. And if it does, let minor
amendments be made to put it right.

A stronger argument is this, That
the Treaty is unfair to the non-
nuclear powers because, while leav-
ing the nuclear powers supreme to
do what they like and to advance on
the path of nuclear armaments, it
puts constraints and restraints on all
non-nuclear countries. This is a
very correct argument. It is true
that under the Treaty, the Super
Powers are excluded from any mea-
sure of interference, inspection or
eontrol.

Now, I regret that the United
States which, for over a decade had
insisted that on international inspec-
tion for themselves and for the Soviet
Union have given in on this point,
#0 an utterly reactionary and out of
date concept of her national sover-
eignty espoused by the Soviet Gov-
ermment. It is a matter of pity. T
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have deplored it, but deplorable as it
may be, the Treaty, in article VI and
its preamble, does hold out the aim
that even the nuclear powers are
prepared to discuss submitting them-
selves to international discipline. Be-
cause of the Soviet objection that
their national sovereignty will be
infringed by any inspection, which is
reactionary, the others have agreed.
America has given in, and I deplore
it, But they do say that we shall
look forward to come to terms on
that issue. Therefore, one can se&
it is 2 very halting and unsatisfac-
tory step towards stopping nuclear
proliferation, and I think we would
all agree that we would like to see
proliferation stop both in the inter-
ests of humanity ani of our own
country.

Another argument is that we may
like to go in latzs [ov nuclear arma-
ments to stop the Chinese commum-
ist threat and we should not tie our
hand in this fashion. This again is
not a very convincing argument be-
cause the treaty under article X opens
the door io any country changing its
mind for good reasons by giving only
90 days’ notice, In three months, Sir,
we can untie our hands from this ob-
ligation. Is there any one to sug-
gest that it ig too long a period for
getting out of this solemn contract?
That again is not a very convincing
argument for not signing the Treaty.

Let us now consider the other as-
pect: what are the disadvantages of
not signing it? The first is that we
will isolate ourselves from the main-
stream of the world. Today, as far
as one can guess, there are only half
a dozen countries who will be ada-
‘mant against singing the Treaty and
we should consider the kind of com-
pany in which we shall find our-
selves if we take that step. These
countries which are adamant are
Albania, Cuba, Rumania, North Viet-
nam, North Korea and Communist
China. I for one would not like to
be found in that company either by
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day or by night. The record of these
countries and the kind of govern-
ments they enjoy or suffer from we
need not discuss here. But I would
not like to see the country of Gandhi,
when the whole world advances in
one direction, join this thieves kitchen
on the other.

Then we shall lose the goodwill of
both the Super Powers. In a righte-
ous cause where principle is involv-
ed, I would not mind. If both the
Super Powers are wrong, let us cer-
tainly take a consistent stand for
world progress, peace and humanity.
There will be the political disadvan-
tage of annoying the big two. There
will be economic hardships and han-
dicaps, Certainly under Article V of
the treaty, India will be denied the
benefits of the co-operation of the
nuclear powers in developing the
peaceful uses of nuclear energy.

Today the United States is giving
us nuclear fuel. If we do not sign
the treaty, they will be bound to
stop it. Canada has been a very
friendly country to us in the nuclear
field. All our advance has been
made with the full participation and
friendship of the Canadians. They
have given generously to us. We
have agreed that we will never use
this for nuclear armament purposes.
1t is quite possible that the Govern-
ment of Canada will take the line
taat our refusal to sign puts our
pledge to them in some doubt, It
nced not be so. We may tell them
that we wil] carry out our pledge to
them, but we do not want to sign the
treaty. They may accept it because
they are friendly. But they may not
accept it. They may say; “Your position
is doubtful. If you are so clear, why
don't you sign it?” So, we may even
lose the Canadian support we have
been getting over the last decade.

18 hrs.

. Apart from the danger of annoy-

ing everyone, is it a desirable posture

to take up that, when the great
130(Ai) LSD—®,
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powers are moving in one direction,
we should come in the way? In a
speech in this House on July 15 last
year, I had argued—I am quoting:

“Our policies should be of try-
ing to bring the two super-powers
even closer together than they

are today, of helping the tenden-
cies to cooperation while not en-
couraging the tendencies to quar-
rel. This means two things.
Wherever the super powers A&are
more or less in agreement, unless
it goes against our vital interests,
we should not come in their way
and we should not antagonise them.
But where both of them are quar-
reling, we should certainly not
take sides, if it can be avoided,
and we should try to sit quiet
and use our influence to bring
them together because that is
what the peace of the world and
our own interests demand.”

In this case, the two super-powers
are cooperating broadly in the direc-
tion. We may not be satisfled with
the rate of progress, but to cut across
what they are trying to do and to
thwart this effort and join the com-
pany which I mentioned earlier, I do
not think would be a very desirable
political posture for our country.

Finally, we lose the benefit, by not
signing the Treaty, of any nuclear
guarantee that is attached to this
Treaty. There is a draft Resolutien
attached to the Treaty which says
that, with the consent of the Secu-
rity Council, the nuclear deterrent
will be used to protect any country
that is attacked by communst China
or any nuclear power, It is true that
the Security Council is not a body
which gives an automatic guarantee.
There is Great Power veto; there are
politics and there is diplomacy. I for
one would have much preferred a
guarantee free from the veto of the
Security Council. It is not a wvery
good guarantee: it is a very doubtful
guarantee,

But who is responsible for this? I
say our Government is responsible.
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By refusing to accept the offer made
as far back as 1064 by the United
Stateg of a bilateral foolproof guaran-
tee, if we were prepared to enter

into that arrangement, we threw
away a bilateral foolproof guaran-
tee. Again last year, when Dr.

Vikram Sarabhai and Mr. L K
Jha went to Moscow and Washington,
came back and reported publicly that
the response was very favourable
and both powers were inclined to
give a parallel guarantee, though not
a joint one, again we threw away
the initiativee. When I asked the
Prime Minister last July what our
Government was doing sbout it, she
said: it is not for us to do anything.
Then for whom was it to do some-
thing? Did she expect the USA and
USSR to come to us on bended knees
and say “Oh! Bharat Mata! Please
condescned to accept our guarantee
so that we may protect you"?

As a result of this waffling and in-
decisiveness, we have now lost our
bargaining power and we have jolly
well to take the guarantee that is
offered, unsatisfactory as it might be.
But even now, I would urge on the
Prime Minister that in the few
monthg that still remain before the
Treaty comes up for signature, be-
cause it now goes to a Special Session
of the General Assembly, during
these few months, let us try for two
things. Let us try to improve the
terms of the Treaty to the extent that
it is possible in the General Assembly
from our own point of view. Second-
1y, let us still get from the USA and
the Soviet Union some quid pro quo
for signing the Treaty.

If we want conventional armaments
which aré not being given to us, let
us get those conventional arms, 1If
we want g particular kind of econo-
mic assistance, let us ask for it. If
we want political support and good-
will, let us get it because that is how
business is done at the international
level. We still have a few months.
Let us not pursue this path of neither
having the bomb nor the advantages
of not making the bomb.
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Then, it is argued that Indian pub-
lic opinion is hostile to signing the
Treaty. I would like to question
that. When we talk of public opi-
nion, who‘do we mean? Is it really
suggested that the peasants in India
in our villages are greatly concerned
as to whether we sign or do not sign
the Treaty Against Nuclear prolife-
ration? Does it really mean that the
masses of our country are interested
in this technical thing which is an
abstract issue? The reality is that it
is a handful of intellectuals and the
elite in this country, a certain num-
ber of chauvinists, who are really in-
terested.

I think Government themselves are
responsible for not educating public
opinion, Look at the Report of the
Defence Ministry that was put before
us a few days ago. It highlights the
military threat from China. Nobody
is more opposed to the posture of
Communist China vis-g-vis India
than myself. I and my Party stand
for breaking off diplomatic relations
with that bandit regime. But I say
that the main threat from Communist
China is political. Tt is not only
military; it i a mixed one, if you
like. We are siressing more and more
the military threat and are neglect-
ing the political threat which has al-
readqy raised its head in Bengal and
elsewhere—in Naxalbari which was
a symbo] of what is coming to this
country. Nothing can please Mao
Tse-tung and his lot more than our
entering into a mad arms race with
them which will ruin our economy,
bring more starvation and depriva-
tion and drive more and more people
into the arms of their Ffth Column
through that economic distress.

We have got probably six months
or four or flve months before the
Treaty will come for final signature
and I would suggest to the Prime
Minister—let there be a small par-
liamentary Corhmittee of serious stu-
demts of this subjeet from all sections
of the House to study this Treaty.
Let them place before it a8 much
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information as they think can be
safely given to us. What is highly
confidential they need not disclose to
us. Let us that way educate our-
selves and the country to the prose
and cons of this matter in a purely
pragmatic spirit. TLet then the Gov-
ernment come before us—it is their
obligation—and say  whether we
should sign or not sign the treaty. It
is not my job or that c! anyone on
this side, who are denied the infor-
mation, today to come out and say,
“Yes, sign the treaty” or “Do not
sign”. 1 am not prepared to take
either position at thig stage. But a
day will come when this Parliament
will have to express itself if it is not
done now. It is the obligation of the
Government to come before us, edu-
cate us, give us the information and
then face us with their concrete pro-
posal,

In the remaining time ihat I have
let me turn to another major aspect—
that is the cut motion moved by
us—the position in South and South
East Asia. In the last two days that
situation has undergone g dramatic
change by the pronouncemenl made
by the President of the United States
declaring that there has been g cessa-
tion of bombing of over 90 per cent
of the population of North Vietnam.
In case anyone thinks that this means
that the United States are sclling out
Scuth Vietnam, I think it wculd be
a mistake to get depressed and to
come to that defeatist conclusion be-

ciuse one of the sentences in the
BdMe speech was:—
“We will not accept a fake

solution to this long and arduous
struggle and call it peace”

But the United States Government
has done what our Government had
been clamouring for for the last year
or s0o. 48 hours have passed and I
have been hoping that the Prime
Minister as the head o{ our Covern-
ment would come out wila a clear
call to the North Vietnamese Gqv-
emrnent to rec:procate and to an-
nounce de-qcalatwn of some suchk
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rnature on their side. But there has
been a deafening silence in so far as
she is concerned. I hope when she
replies to the debate tomorrow, she
will make a call on the North Tiet-
namese Government, on whose Ve~
half she had been arguing for the
cessation of bombing, to show what
they are prepared to do concretely in
response to this 90 per cent accept-
snce of our demand.

The Indian Express in an editorial
this morning put this matter clearly

when it said:—

“What an honest middleman
sets out to achieve is the greatest
common measure of agreement.
In effect, President Johnson has
come 90 per cent of the way. It
is Indias' plain duty, as Chair-
man of the ICC, to persuade
Hanoi and Moscow to move 10
per cent in response.”

The UK Government, within g few
hours, made an approach to Moscow.
1f the Prime Minister does not come
out with this kind of a clear call
tomorrow, then I am afraii e sin-
cerity of our Government in the ap-
peals which it has been making for
the cessation of bombing would be
liable to be questioned as one that
was partisan and nct really activet-
ed by an equitable motive.

Now, what are the implications for
this country and its deferce of Mr.
Johnson's statement? Wc hold the
view that it was became of North
Vietnamese freedom being sustainad
by the United States, Australia, New
“ealand, Korea, Philippine and Thai-
land that Indonesia was able to avert
a Communist iake-over and which is
foday firmly & member of the [ree
world in South East Asia.

Mr. Lee Kwan Yew, the Socialist
"rime Minister of Singapure is, in
my view, justified in nis belic! that
the American war effort in Viet Nam
his been giving Free Asians time to
sirengthen themselves against Chingse
Communist aggression.
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Let us consider what is likely to
happen if negotiations start. My fear
is that the Viet Nam mizht go the
way of Laos. Some yea:s ago, Presi-
dent Kennedy sent Mr. Harriman—-
and he is the same Mr, Harriman
who is now getting ready to nego-
tiate in Viet Nam—to setiic the civil
war in Laos and this very naive gen-
tleman advised the Laolians to neu-
tralise their country and have a coa-
Ution Government with Prince Sou-
vanna Phouma, the present Prime
Minister, as the neutralist Prime
Minister and two Vice Prime Minis-
1ers, one royalist and one commun-
ist, and they thought that that will
sulve the problem. Whar has been
the result? The result is that one-
third of Laos is today in the hands
of North Vietnamese troops.

On 1st Apri!. 1968, two days back,
Frince Souvanna Phouma, the neu-
tralist Prime Minister of Lacus, &n-
nounced in a radio broadcast in Viet-
tiane that there were 40,000 North
"etnamese regular {iroops or s
territory and he condemned North
Vietnamese aggression in his own
country. In February, the Pathet
I.aos who are the counterpart of thc
Vietcong setellites on the other zide
attacked India and Canada as mein-
bers ~f the L.C.C. for viuvlating Lao-
tian sovereignty! Chor Kotwal Ko
Cante. Do we want Vietnam to be
another Laos in another year or two?
I want to ask the Government und

the House this. If we do not,
then the  implications for our
defence are that our job  has

pecame harder by reason of the re-
recent developments in  South-East
Asia, The war in Vietnam had tied
down u large number of Chinese
Communist troops to the north of
Vietnam. Now, they will be free to
move to the Himalayas and put
greater pressure on Burma, whose
nerthern provinces are being eaten
up like Laos by Chinese Communist
troops, and on our own frontiers.
The danger of encroachment is in-
creasing as far as we are concerned.
That iz why intelligent Asian leaders
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of South-East Asia have not rejoiced
at these developments,

On 2nd April, Mr. Tunku
Rahman said:

Abdul

“I hope from this decision that
the Americans do not mean to
give up the fight to preserve de-
moeracy — against communism.
Vietnam is very important to the

csecurity of this vart of the
world.”
Mr. Tunku Abdu] Rahman has

proved to be a vety fine and loyal
fricnd of this country. Prime Min-
:ster Thanom Kittikachorn of Thai-
land said on 1st April:

“If the U.S. changed its Viet-
nam policy, its honour would be
damaged and no one would trust
the U.S. any more.”

Even in distant Australia and New
Zealand, there has been the con-
cern at the weakening of the front.

Simultaneously, British Nava] Power
is withdrawing from the Indian Oc-
ean, from Singapore and from the
Persian Gulf. There is a danger of
isolationism raising its head in the
U.S. as a result of being left alone ‘o
shed their blood when countries nearer
the scene of aggression were sitting
quetly and comfortably at home,

The London Economist of Decem-
ber 30, 1967 said the choice before
the American people was “whether
they are essentially an east-ward
looking people who will confine their
attention to the relatively small part
of the world around the Atlantic
Ocean or whether they want go on
carrying their responsibilities west-
ward into Asia as well”

From what is happening 1 begin
to fear that the choice is being made
in the wrong direction and that the
American Isolationism, which is rais-
ing its head, will say. “To hell with
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Asia, We do not care what its people
want to do. Let them go Communist
if they like, We are not going to
shed our blood any more. Let us con-
fine ourselves to the Atlantic world,
to Hemisphere defence as the isola-
tionists would like to call it. That
will be a very sad day for India ana
the neighbouring countries.

Therefore, somebody has to flil up
the vacuum. I do not want outsiders
to do it. The countries of South-
East Asia and South Asia, surround-
g the Indian nation, should be the
countries to fill the vacuum. But how
do we do it? Could we do it alone?
Have we got the Navy? Have we
got the Air Force? The answer is ‘No',
Therefore, this vacuum can only be
filled if we join hands with our neigh-
bours, with Ceylon, Burma, Thailand,
Malaysia, Singapore, Indonesia, Aus-
tralia ang New Zealand to secure our
shores from the threat from the seas.

Unfortunately, far from taking a
lead in this direction, we have been
most backward and most laggardly
in this situation. We have been look-
ing down on other countrieg as infe-
rior because, ten years ago they align-
ed themselves in defence of themr
security while we indulged in the
folly that led to the invasion on our
own country in 1962. We still go on
behaving like Brahmins and treat the
so-called aligneq countries as Hari-
jans. Which were these countries?
Japan, Philippines, Malaysia, Singa-
poreg and Taiwan. These were the
countries which made a choice. Right-
1y or wrongly, we disagreed with
them. but are we going to carry on
this theoretical, doctrinal quarrel for
centuries? Is it not time now that,
faced with a common threat, we stop
this caste system and say: ‘Let us get
together"?

In September, 1966, Mr. Lee Kwan
Yew visited New Dehl. He tried to
awaken our Government to their obli-
gations. Unfortunately, he failed
and, when he left, he told the Preas
that India was perhaps living in a
dream world.”
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When the Associatalon of Soutn-
East Asian nations was formed on the
8th August, 19687, we should have
joined it, but we kept aloof. Now
it is announced that Ceylon, Burma
and Cambodia, neutralist countries,
non-aligned countries, are going to
join it. But we do not make any
move. Why do we not take any inte-
rest while the other neutralist coun-
tries are dropping the caste system?
How long are we going to carry on
this Brahminism and treat every one
else as non-Brahmins?

Our former Foreign Minister, Mr.
hagla, visiteg several countries of the
region in May, 1967, and he promise
to submit to the statesmen of those
countries a scheme for a council of
Asia. That wag in May, 1967. After
some time, when the other statesmen
were asked: “Have you received the
draft of the Council of Asia?” they
said, “No, we have not heard from
Mr. Chagla again”.

On June 17, 1967, Tunku Abdul
Rahman complained that he was still
awaiting the contentg of the proposal
from India. He said, “He had pro-
mised to send me the details of the
proposal, but so far there has been
no new development™,

The Ceylonese Prime Minister had
the same story to tell, He gaid “So far
as I am concerned, I have not heard
anything about it”.

In Singapore, on May 8, 1867, Mr.
Chagla very bravely said that what-
ever assistance we can give to South-
East Asia to resist Chinese communist
expansionism we shall be glad to do
s0. Three months later, he told the
Rajya Sabha that the Government's
policy was not to enter into regional
security arrangements with our neigh-
boursg in this region against China.

Now, let up not imagine that
al] these countries are waiting for us
or that they are dying for us to join.
That day is gone. Ten years ago, they
would have been gratefull to us for
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going to their rescue, but today they
will accept us if we want to, and they
do not care two hoots if we do not.

Mr, Chanchal Sarker, writing in
Hindustan Standard of 11th March,
10688, alter visiting all the countries
of the region, including Indonesia,
suYs:

“Indiag has acquired an image
abroag of a starving, indigent
nation beset with wviolent inter-
nal disorders which would puil
askew all Asian economic plan
and suck in all the benefits”

We are not goiog to be -greeted as
great saviours and liberators, but still
they want us. If we do not gp, then
it will be so much the worse for us
and not for them, because -they are
getting togethér. Turku Abdt) Rah-
man recently visited JIndonesia, the
country of 'Dr. Sukarno, the pro-Com-
munist dictator, whi¢h had 'threatened
“Confrontation”. He was received
ltke a populer hero by the same coun-
try that had declared war on his
country.

D.G. (Min. of

‘Indonésia js developing ties with
Taiwan and South Korea. They know
where the troops come from when
they are attacked. They do not ex-
pect anything from us. Malaysia and
Si.n,safpore are joining with New Zea-
land, Australia and Britain in @ meet-
ing in a few months to consider how
the vacuum created by the threat of
British naval forces to withdraw in
1871 can be filled. But why only five?
Why don't our Government say; we
are prepared to come in and play our
proper part in the defence of our own
India Ocean? I want to leave that
thought with the Government and the
Prime Minister. As I said, I speak
in gupport of our Cut Motion and, un-
less she '‘makes satisfactory statements
on this subject and on the Vietnam
issue, we shall press our Cut Motion
when it is put to the vote tomorrow.

SHRI BSRADHAKAR SUPAKAR:
(Sambalpur): Within the limited time
at my disposal I shall try to meet
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some of the points raised by Shri M. R.
Masani. He has raised many points,
but to my mind the most important
of these are (i) our alleged fallure
to handle the Kenya crisis, (ii) the
usual tirade against our policy of non-
alignment. ...

SHRI M. R. MASANI: No tirade.

SHRI SRADHAKAR SUPAKAR:...
and (iii) our signing the non-prolifiera-
tion treaty.

I shall take up first the recent deve-
lopments in Kenya., This matter ‘has
been discussed in this House on two
occasions previously, Al that I wish
to smy is that 'this ‘matter has been
sufficiently discussed but still, again
and again, allegations have been made
that the Government ¢f Tndia failed in
their duty to protect the -people of
Asian region who are residing in
Kenya and who wanted to migrate to
the UK. In this connection, T would
like to ask what more ‘the Govern-
ment of Indta should have and could
have done to 'proteét the intéredts of
the people of Asian origin in Kenya?

18.22 hrs,

[MRr. SPEAKER in the Chair]

It is well known that when the Gov-
ernment of Kenya passed the immi-
gration law and the law of trade licen-
sing, the Government of India edvised
the people of Indian erigin residing in
Kenya to. accept'the citizenship of that
State, and to identify their interest
with the interest of the residents of
that country. But due to some reason
or other, at that time, many people of
Asian origin just chose to take the
UK citizenship, and the reason why
they did so is not very far to seek. At
that time, as has been mentioned here
previously also, there was: persuasion
on behalf of some British leaders to
those people to accept the UK citizen-
ship as a measure of safety. At that
time also they had two alternatives,
to accept the UK citizenship or to
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come to India by accepting Indlan
citizenship. Between the three choices,
the choice to remain there, the choice
to migrate to India and the choice to
migrate to the UK, ‘they had some
difficulty in making a proper choice.
‘The people staying there, especially
those who were making good profits
and who were victims of racial diseri-
‘mination in that country could not
Ydentify themselves with the people
there; at Jeast some of them could not
do so. Of course, we must remember
that more than 10,000 people have
accepted Kenyan citizenship. But re-
garding the rest, the reasonr why they
decided to migrate to the UK rather
fhan come to India was that they were
‘better off in Kenya and they had been
better off in Kenya than the average
citizens of India,

In this connection, 1 would like to
draw your attention to a very interest-
ing and illuminating article which ap-
peared in The Hindu some time ago.
O course, it was before Kenyan Inde-
pendence; at that time, many of these
people of Asian orlgin, Indians as well
as Pakistanis, were having a better
standard of life there in Kenya than
they would have had if they had come
to India. I am referring to the article
by Mr. Channan Singh in The Hindu,
which appeared in 19680. It is stated
that at that time also the average
wage that was earned by the Asian
people was much higher than that
earned by the native people there, and
it worked out to £570 per annum,
which comeg to about Rs. 633 per
month. Is it possible for those people
who were earning there something
like Rs. 600 per month to come to
India for a precarious job? When we
compare the employment opportuni-
ties mvailable in India and in the UK,
can we blame them for preferring and
accepting UK citizenship at that time?
At that time, they never anticipated
that such a situation would be created
by the immigration Jaw passed hy the
UK in the last week of February this
year. All the trouble arose out of the
fact that the UK in a panic tried to
shut out these people of Asian origin
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from going to UK, though the Kenyans
have a fundamental right to go there
because they hold UK citizenship
rights. At that time, our Minister also
tried to help by making a categorical
statement jn this House, on 29 Febru-
ary this year, not a day too late, I
should say, where he emphasised the
fact that the people of Asian origin
holding British passports had a funda-
mental right to go to UK and the Bri-
tish Government should not have dep-
rived them of their right to go UK,
and they were their responsibility.
There was also a  statement
that if under these circumstan-
ces the UK wants to prevent these
people from going to UK of which
country they are citizens, the Gov-
ernment of India might be compelled
to revise the present regulations re-
garding the coming of persons holding
British Commonwealth passports imto
India.

When a discussion took place in this
House, it was stated by the Minister
that after the Bill was passed in the
House of Commons, the number of
people who should be permitted to im-
migrate to the UK should not be con-
fined to the paltry figure of 1500 per
annum but should be at the rate of
15,000° per annum, Mere I may read
out from the statement of the hon
Minister made on 6th March, 1968,

MR. DEPUTY-SPEAKER: He may
resume his speech tomorrow, Hon.
Members, may now move the cut
motions to Demands for Grants relat-
ing to the Ministry of External Affairs,
subject to their being otherwise ad-

misssible,

it gerew e weramy (e )
¥ ey 7an £ f

f& aafoead v ® g
RIT A 100 UG W & fed ora |
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[#ft 7w fag Fwarg)
42. [wraa@ & fadw Afq 9 &4
FT YA A & FTIO AT F F7AA 7

T 1(42)]

&“l\ﬁ -‘qu" ﬂ!’ ‘\ -
/M § 100 ¥ ®x & fag wd )

43. [fadwi § @7 <™ ArEEl
F gfgei &1 w1 F9 §  ¥49-
HET 1(43)]

s «aifme-wic” MiSF ® waATE
WA 100 v97 ®W & faq wid

44 [fema & aix @
A (44)]

T=d

fr 4 fere-w1a” itew § weang
AT H 100 591 R % fga @

45 WIXAMET FT  TTZAET FHI
QTSI F At TrAAfgT  arasy wqifey
FF { 7AGA0T 1 (45)]

SHRI H. N. MUKERJEE (Calcutta
North East): I beg to move:

“That the Demand under the
Head External Affairs be reduced
by Rs. 100."”

[Deplorable record of working of our
High Commission in London. (82)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Mysterious project to set up an “in-
ternational city” called Auroville
near Pondicherry and Government's
role in relation to it. (63)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Implications of press report that the
U.S. President did mot receive an
Ambassador in the usual manner for
accreditation but directed him to
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appear before him in a bunch with
other envoys. (64)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Failure to take up with the U.S. Gov-
ernment the widely reprobated issue
of the CI.A/’s nefarious work in
India, (65)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Failure to deal in a dignified manner
with the problem of Asians in
Kenya. (66)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Continued failure to react in relation
to the phenomenal political gnd
moral implications of the diabolic
U.S. aggression in Vietnam. (67)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100."”

[Lines of co-operation with Afro-
Asian States in the struggle against
the latest ghastly policies of apar-
theid. (68)].

.“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Failure to leave the British Common-
wealth, (69)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Full diplomatic recognition of the
German Democratic Republic. (70)].

“That the Demand under the
Head External Aﬂau‘s be reduced
by Rs. 100.”



D.G. (Min. of

External Affairs)

[Setting up of a full-fledged embassy
in the Peoples Republic of Mongo-
la. (71)1].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Need for initiating and sustaining
friendly policies in relation to all our
neighbour States. (72)].

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Need for fresh imaginative and cour-

ageous initiatives for securing
friendly relations with Pakistan.
(73)1.

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Problems of recruitment of our diplo-
matic personnel and ensuring proper
orientation im their work, (74)].

2091

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Ways and means of terminating the
present undesirable relations with
the People’s Republic of China.
(79 1.

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Need for improving our work in the
United Nations and its agencies.
(76) 1.

“That the Demand under the
Head External Affairs be reduced
by Rs. 100.”

[Generally unsatisfactory working of
our migsions abroad. (77)].

SHRI RANGA (Srikakulam); I beg
to move:

“That the Demand under the
Head Exterra] Affairs be reduced
to Re. 1.”
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[Failure of the Government to play
an effective role in developing re-
gional security arrangements for the
defence of South and South-East
Asia from Chinese Communist ex-
pansionism in collaboration with the
countries of South-East Asia, Japan
and Australasia, the need for which
has become more urgent in view of
recent developments. (78)].

MR. DEPUTY-SPEAKER: The Cut
Motiong are also now before the House.

1829 hrs,

EXPANSION* OF TRADE WITH
SOCIALIST COUNTRIES

»i woivae ey (afoan) : gr-
£qe WEIEH, F ATq §adq AH #1 4g
fFamfrz s Fag sz At gw
anit 7 #fgwam g v fere
w0 & fzar &, 97g & g a1 &7 FgAr
agm & fre® mgat & Taw g
vz grifmga w9t ff A agt ox
agmqrfes  AwAEl & are # aga €@
ary gf of w7 AEAE W gT w0 R
FHafaes § 977 97 | 97 W a% 1
A H AWAN & AT FAT FIH ISMAT
mn § fomd gt smmf oy s
g3q g1 7%, T9T gHIX TW FT CFAGIE
= grofs &€ & 419 @, ™
arae # #r¢ araea g€ ar Y, @@
wrf gar 7Y w97 1 ¥ €@ T € sy
=1gar g f s gurt A fadw
w1y E W ARt A SR AT A H Ay
|TT HTHAT 3¥T 9% AT & | 97 q4fE
W WIRY # NG AT F g9 §, xAfed
¥ srraaT AT i Wt T T geT

oY wY g F agT Tw9i 9 off

it fegam Maga a1 | &1
AR WLET AT & ) 97 9@t a%

'Hnl!-An_-Hnur Discussion.



